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ORDER

Per Bench

At the time of hearing, Id AR of the assessee submitted that this
appeal has been filed inadvertently against the first appellate order for the
assessment year 2016-17, when as a matter of fact, appeal for assessment
year 2017-18 is before the Id CIT(A) is still pending for disposal. Hence, it
was the submission by Id AR that this appeal is not maintainable and
requested for withdrawing the same. Accordingly, Id AR has endorsed in

the appeal folder. Ld Sr DR did not have objection to the same.
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2. In view of above, we accede to the request of Id AR and allow to

withdraw the appeal.

3. In the result, appeal of the assessee is dismissed as withdrawn.

Order dictated and pronounced in the open court on 13/11/2024.

Sd/- sd/-
(George Mathan) (Manish Agarwal)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Cuttack; Dated 13/11/2024
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